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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

/ 	
PATNAJJPATNA 

/ 	7 	Order Sheet 

••••••.. 	. 	.... ... Application Nb.... ..A. .92/9.6 ....  - ..... 199 in................................ 

Applicant (s) •.. ......... .... .... ... 	 Respondent (s) ..................................... 

Advocate for Applicant (s)..............................Advocate for Respendent (s) ...................... 

". ... .... ............. .... ..........a. ........ 

Note of Resistry Orders .of the Tribunal 2_I 
14/8.7.98 None for the applicant. Rejoinder has not beer 
filed. It may be filed within 3 weeks. List on 9.9.98 for 
direction. 

(L.R.K.Prasad) . 	 (V.N.Mehrotra) 
Member (A) 	 Vice-Chairman 

15/09.09.98 	 Rejoirer not filed so far. Four wee] 
further time i allowed for the same. Rejoirer 
may be filed within three weeks thereafter. 

List on 04.12.1998 for direction. 

(L.R.K.Prasad) 	 (v.Nirotra) 
SFJ 	 Member (A) 	. 	 Vice-hajrman 

16./ 4 p12.98. 	Three weeks further time is allowed for filing 

rjoinder. List it on 15.2.99 for direction. 

Lc 	 . 
/C B 5, / 	(LMKSH1A11' JHd) 	 (L.R .K. PRASAD) 

1E11BER (J)- 	 . 	 11L1BER (A) 

17/15. 2. 2999 None forthe applicant. 

TO weeks further time is allowed to file 

rejoinder. List it for direction on 21,4.1999. 

( LakshnJha ) 	 ( L.R,K.Prasad 
Member (J) 	 Member (A) 



ib 
18/21.4.99 None for the parties. 	 S_S 

WS has already been filed. However, inspite of 

sufficient time given rejoinder has not filed, List 

it on 1.7.99 for hearing. In the meanwhile, th& appli- 

cant is directed to file rejoinder. 	
.5 

(LAKSHMAN JI-IA) 	(L.R.K.PRASAD) 

	

MEMBER-J 	 MFBER-A 

19/01Q7.99 	i?or want of time, hearii-ig is aajourned  
12.08.1999, 

(L.. K.Prasad) 	 (S.Narãyan):. 
Member(A) 	 Vice-Lhairrnax 

19/12, 8.1999 	 For want of time, list it for heating 
on 1.9,1999, 

( La]csian Jia ) 	 ( L.R.K,PrasedMILO 	) 

	

Mener (J 	 Member (A) 	
S 

20/1.9. 199 	Shri Gautam'Saha, counsel for the applicant. 
None for the respondents. 	 . 

Let it be listed for hearingon 44,1d1999 

If no appearence is made on behalf of therespcndenk,s 

on the next date, the case shall be disposed of 

on ex-parte basis. 
p1 	

5 

Lakshirn Jha ) 	 ( L.rt.1cprsaa 

	

Nenber (J) 	 NembEr -(A) 

21/14.10.99 	None for the parties. 	- - 

List it fr heariag oil 30.11.1999 

AKJ 	 x) 	: 
MEMSiR(J) 



CA 98/96 

List it for hearing on 27.12.1999 

(L.Ji) 	 (L.R.K.PRASAD) 
MEMBER(J ) 	 MEt!iBER(A) 

2 2/30 .11.99 

AKJ 

23/271299 

List it for hearing on 11.2.2000' 

SRK 	 ('Lakshinan Jha ) 
MEMBER(J) 

24./ 11.2.2000, 

For want of time hearing is adjourned to 31.3.2000. 

	

Ices! kL.SuFI'NGLIRNA) 	 (s'. 	ivi)' - 	 - 	 - 	•' 	S 4l I UIfl/ 

P1EMBER (M) 	 IICE-CHiUR1iAN 

24/31,03.2000 None for the parties. Put-up again on 
17.04.2000 for 1earing. In case nobody appearson behalf c 
of thei applicant on the nt date, it will bedjsmjssed 
for default, 

S 	

.5. 

SKI 	(L. R.K.Prasad)/M(A) 	 (S.Naray)/V .C. 

25./ 17.4.2000. 	- 

For want of time, hearihy is adjournd to 25.5.2000,. 

/c13s/ 	(LR.K. PRiSAifl 	 ' 	 (S. NRMYAN) 

MEFIBER (a)' 	, 	 VICE-CHiIRMAN 

26/2.5.05,2000 : Noneappears on ba1f of either side. 

In view, of the earlier order dated, 31.03.2000, 
this QA is dismj.ssed' ford efault 	 . 

(L. .K.Lrsad)/M(a) 	. 	(S.Narayari/V.C.. 

'-S 

[3 


